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No. 8184 (2) /XVILV-1.5-1975

St In pu‘rsuzmte of the pro‘.fz'sions ol clatse (3) of Article 348 of the Consti-
ution of India, the Governor is pleased to order the publication of the lotlowing
" English  translation  of the Uttar Pradesh Bhoowmi-Vidhi {Sanshodhan)
Adhiniyam, 1975 (Uttar Pradesh Adhiniyam Sankhya 30 of 1975) as passed
. by the Uttar Pradesh Legislatare and assented o by the Governor on August 14,
1975 - . '
n THE UTTAR PRADESH LAND LAWS (AMENDMENT) ACT,
D : 1975
w o (UL P, Act No. 80 oF  1975)
S (ds passed: by the Legislature)
AN
. ACT
« pkther to amend the Uttar Pradesh Zamindari dbolition and lLand Reforms
w Aet, 1950, the Uttar Pradesh Urban Areas Zamindari dbolition and Land
“Reforms Act, 1956, the Kumaun and Uttarahhand Zamindari Abolition and
4 Land Reforms Act, 1960, the Jaunsar-Bawar Zamindari 4bolition and Land
;v Reforms dct, 1956, the U. P, Land Revenue Act, 1901 and the {7, P. Con-
w27 solidation of Holdings Act, 1938, : :
0 Iras meresy enacted in the Twentysixth Year of the Republic of India
~-as foljows 1 .
d ' Crarrir §
o : PRELIMINARY
+.. 1. This Act may be called the Uttar Pradesh Land Laws (Amendment)
. Act, 1975. .o
‘ ' : ] CHAPTER II , .
AMENDMENT OF THE UTTAR PRADESH ZAMINDARI ABOLITION
L AND LAND RETFORMS ACT, 1950 '
o 20 In osection 8 of the Uttar Pradesh Zamindari Abolition and Land
Reforms Act, 1950, hereinafter in this Chapter referved to as the principal Act,

~in clause (25), for the words “published in the Gazelte”, the words “published
- in-the mdnner prescribed” shall he substituted. .

T,

]

- 5. Inosection 11T of the principal Act, for the wards “by notification in
. the Gazette” wherever occurring, the words “by general or special order to be
T published in the manner prescribed” shall he substituted. -
/0 ko Inosecion HT-A of the principal Act, in sub-section (1) —
T {a) for the words “by notification in the Gazette” the words “hy general
5 or special order to he published in the manner prescribed” shall be subs-
- tituted ;
.. (b) for the words “specified in the notification”, the words, “specified
in such order” shall be substituted.

5. In section 119 of the principal Act, for the words “by notification in
- the Gazette”, the words “by general or special order to be published in the
- Mmanner prescribed” shall be substituted.

i s 6. In section 122-B of the principal Acrt, for sub-sections 2), (3) and
(4), the [ollowing sub-sections shall be substituted, namely :— :
T "(2) Where the Land Management Committee or the local autho-
. . rity has failed to take action in accordance with the provisions of sub-
#i°  section (1) within a period of two months from the date of causing of
- damage ov of misappropriation or, as the case may be, the date of wrong-
ful occupation, the Collector shall proceed to take action in accordance
with sub-sections (3) to (4-D).

(8) Where the Collector is of opinion that any property referved to in
sub-section (1) has been damaged or misappropriated, or any person
is In occupadon of any land referved to in that sub-section in contra-
vention of the provisions of this Act, he shall issue notice o the peérson
concerned to show cause why compensation for damage or misappro-
priation net exceeding the’ amount specified in the unotice be not

recovered {rom him. or, as the case may be, why he should not be evicted
from such land,

Short title.

Amendment
section 3
U. P Act 1
1951.

Amendment
section 117.

Amendment

section 117-A.

Amendment
section 119.

Amendment
section 122-B.
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(4) I the person to whom a notice has been issued under suy
section (3), lails to show cause within the time specified in the notig
or within such extended time as the Collector way allow in this behalf
or if the cause shown is found to be insuficient, the Coliector may dire
that such person shall be evicted from the land and may, for that purpose;

; use or cause to he used such force as may be necessary and may als§
‘ direct that the amount of compensation for dﬂlznag-e 0T INisapproprig..|

tion of the property or for wrongful occupation, as the case may be,
be recovered from such person as atrears of land revenue.

(4-A) If the Collector is of opinion that the person showing cause:,
is not guilty of causing the damage or misappropriation referred to in
the notice under sub-section (3) or, as the case may be, is not in occy- 4
pation of the land in contravention of the provisions of the Act, he'
shall discharge the notice.

(4#-B) If during the course of inquiry ' in procéedings under this
section, the person in occupation of the land referred to in sub-section
(1) has produced amy evidence of title to such land which appears g
the Collector- to raise bona fide question of title, then the Collector:
shall, by order, require such person to file a suit for declaration of his
title under section 229-B in a competent court within a period of one
month from the date of such order, and stay further proceedings in the
meantime, '

 (+:C) The suit referred to in sub-section (4B) may be filed. not-
withstanding anything contained in the U. P, Panchayat Raj Act,”1947.

(4-D) Where the person referred to in sub-section {4B) fails to file
such suit within the said period or where the suit, if filed, is dismissed,
the Collector shall direct that such,person shall be evicted and may
for that purpose use or cause to be used such force as may be necessary
and where such person succeeds in the suit wholly or partly, the Collector:
shall either drop or hold further proceedings under this section
accordingly. ' .

(4E) Every order of the Collector under this section shall be final and.

, shall not be called in question in any court. '

(4-F) Notwithstanding anything in the foregoing sub-sections, where any.
. ' person who is a landless agricultural labourer belonging to a Scheduled:
o : Caste or Scheduled Tribe, 15 in occupation of any land vested in a Gaon-
Sabha under section 117 (not being land mentioned in section 132y,
having occupied it from before June $0, 1975, and the land so occupied
together with any land held by him from before the said date as bhumit-
dhitar, sirdgr or asami does not exceed 1.26 hectares (3.125 acres), then:
10 action under this section shall be taken by the Land Management..
Comamittee or the Collector against such person and it shall be deemed”
that such persont  has heen admitred as sirdar  of that land unde
section 195, ' "

Explanation—The expression  ‘landless’ and ‘agricultural  labourer®
shall have the meaning respectively assigned to them in section 198.”

In section 124 of the principal Act, in subsection (1), the followin,
proviso thereto shall be inserted, namely :—

“Provided that the amount of damages or compensation recoverable
under section 122-B shall he credited to the Consolidated Gaon Fund.”

in section 125-A of the principal Act— S
(i) for sub-section (1), the following sub-section shall be substituted,

aamely :(— ‘ _ .

“(1) There shall be constituted for each district, a Consoli-+

dated Gaon Fund to which shall be credited— :

{a) the amount of damages or compensation referred to in: |

the proviso to subsection (1) of section 124; and ]

(b) all contributions payable under sub-section @."

{if} in sub-section (2), for the words ‘fifteen per centum’, the- words

. ‘twenty-five per centum’, shall be substituted. S . T
Amendment of 9. In section’ 131" of the principal Act, for clause (b), the following
section 131, clause shall be substituted, namely :— o ‘

Amendmen of 7,
gection 124,

Amendment of 3
section 125-A,

“(b) every person who is admitted as sirdar of any land under or
accordance with the provisions of section 195 or section 196 : and”
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J10. In section 134 of the principal Act;—

‘ (i) for sub-section (1), the following sub-section shall be substituted,
| “pamely :—

- “(I) If a sirdar, not being a sirder, referred to in  clause (b) of
) section 131, deposits to the credit of the State Government, an® amount
equal to twenty times the land revenue payable or deemed to -be pay-
able on the date of application for the land of whicli he is the sirdar, he
: shall, upon an application duly made in that behalf to an Assistant

has been so deposited, to a declaration that he has acquired the rights
mentioned in section 137 in respect of such land. -

* includes share in land.

- .. Explanation II-For the purposes of this sub-section, the land revenue
- payable shall— '
: () in respect of land referred to in the proviso to clause (a} of sub-

section (1) of section 246, be an amount arrived at affer all the increases
have been given effect to; and :

(&) in respect of land to which the proviso to section 247 applies be
an amount determined at hereditary rates under that sectjon.”

(i) after sub-section (2), the f{following sub-section shall be inserted,
namely :— .

N “(3) All applications for the acquisition of blumidhari rights under
sub-section (1) by a sirdar referred to in clause (D) of section 181 pend-
ing on the date immediately before the commencement of the Uttar
Pradesh Land Laws (Amendment) Act, 1975 (hereinafter in this
section referred to as the said date) shall abate, and the amount deposited
shall be retunded to such sirdar or his heir, as the case may be.

Explanation—For the purposes of sub-section (8}, an application shall be
: deemed to be pending if on the said date, the certificate referred to in sub-
" section (1) of section 157 has actually not been issued.” ’

11, In secton 138 of the principal Act—

words and figures “the bhumidhay may, suhject to the provisions of
section 178, sue” shall be substituted ;

(b) in suh-section (2), for the words “subject to the payment of court
fees”, the words “subject to the provisions of section 178 and the payment
of court fees” shall be substituted.

12, Section 139 of the principal Act shall be omitted,

3 13. In section 145 of the principal Act, for the word "Collector”', the
" Words “Assistant Collector incharge -of the sub-division” shall be substituted.

. K In section 156 of. the principal Act, after sub-section (2}, the follow-
Ing Explanation thereto shall be inserted, namely :—

“Explanation—Where a tenure-holder has transferred possession. over
the whole or part of his holding under any arrangement whereby . the
tenure-holder becomes entitled to any money, or to any share in the

produce grown in such holding or part, then the transferor shall be
deemed to have let such holding or part to the tramsferee.”

Y3 In section 137 of the principal Act—

(1) in sub-section (1), in clause (), for the words “recognised insti-
_ tution”, the words “recognised educational institution” shall he substi--
IE tuted and the Explanation shall be omitted :

(i) after sub-section (1), the following sub-section shall be inserted,
namely :— '

“(1-A) Where any Bank, as defined in clause {¢) of section 2
of the Uttar Pradesh Agricultural Credit Act, 1973, acquires any
land through proceedings under the said Act, it may let the whole
or part of such land for a period not exceeding one year at a time
and after the expiry of the said period, the lessee shall cease to have
any right, title or interest in the land so let.”

Explanation I—For the purposes of this sub-section, the expression ‘land’ -

Amendment of

section 134,

Collector, be entitled, with effect from the date on which the amount

Amendment of

. . . . , ction 138,
(¢) in sub-section (1), for the words “the bhumidhar may sue”, the o

Omission of
section 139,

Amendment of
section 145,

Amendment of
section 156.

Amendment of
sefticn 157.
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Amendment of 16. In section 159 of the principall- Act, for the word and 6 “secti
Am _ 16 ‘ , gures “‘section
section 159, 167", the words and figures “sections 166 and 167" shall be substituted.
Amendment of I7. In section 160 of the principal Act, for the word and figures “section
section 160, 1577, the words and figures “‘sections 156 and 157" shall be substituted.
Amendment of 18. In section 163 of the principal Act—

section 163, o . . .
(1) in subsection (I), for the word “transferee” where it occurs for

the first time, the words “transferee and every person who may have
thus obtained possession of the whole or part of the holding”, shall be
substituted ; -

{ii) after Sub-section (2), the following sub-section shall be inserted
namely :— o i

" (3_) A decree for ejectment under sub-section {1} may direct
the ejectment of the bhumidhar from the whole or part of the hold-
ing as the court may, having regard to the circumstances of the case,

direct.”
 Amendment of 19, In section 166 of the principal Act, for the words “incontravention .
section 166- of the provisions of this Chapter”, the words “in contravention of the pro-
visions of this Act” shall be substituted.
Amendment of 20. In section 167 of the principal Act, after sub-section (2), the following .-
section 167. sub-section shall be inserted, namely :—

“(3) To every suit for ejectment under this section, the transferor -

shall be made a party.”

An:;endment of 21. In section. 19 of Ehe ?rincipal Act—

section 165. ‘(i) in subsection (1), for the words, brackets, letter and figures “sub-.
' sections (2) and (2-A)", the words, brackets, figure and letter “sub-
section (2-A)” shall be substituted ; '

(it) sub-section (2) shall be omiited.

Amendment of 22, In section 178 of the principal Act, fo'r sub-section (3) the 'following
section 178, sub-section shall be substituted, namely :— , y

“(3) Where a co-tenure-holder has—

(a) let out only a share in any holding under sub-section (2) of ;

section 1B7; or . _/

(b) duly acquired bhumidhari rights under section 134 with

respect only to a share in any holding ;

the court shall divide the holding by separating the share aforesaid, but in .

respect of the remainder of the holding, the provisions of subsection (1y, if -~

applicable, shall be followed.”

Amendment of 23. 1In section 194 of the principal Act—
section 194,

tuted ;

i (ii) in clause (D), for the words, brackets and letters “clause (@), (b),

{c) or (e)” the words, brackets and letters “clause (o), clause (b), ; /

clause (c), clause (cc) or clause (e)” shall be substituted.

Amendment of 24. In section 198 of the principal Act—
secticn 193. (a) in sub-section (1)—

(iy for clauses (@) to (1), the following clauses shall be substi-

" futed, namely :—

“(¢) landless widow, sons, unmarried daughters or parents
residing in the circle of a person who has lost his life by enemy -
action while in active service in the Armed Forces of the Union;

(1) in clause (a), for the word, brackets and letter “clause (a)”, the ;
words, hrackets and letters “clause () or clause (az)” shall be substi- -

R T T ST Y

(b) a person residing in the circle, who has become wholly

disabled by enemy action while in active service in the Armed
-Forces of the Union ; Co

(¢) a landless agricultural labourer residing in the circle and
. belonging to a Scheduled Caste or Scheduled Tribe: Co

A

R
v o

L



ST T 4 =y = e === -

‘(d) any other landless agricultural labourer residing in the
circle ;

(¢} a bhumidhar, sirdar or asami residing in the circle and
holding land Jess than 1.26 hectares (3.125 acres);

(f) a landless person residing in the circle who is retired,
. released or discharged from service other than service as an
officer in the Armed Forces of the Unioh ;

(g) = landless freedom fighter residing in the circle who has
not been granted political pension; :

‘() any other landless agricultural labourer belonging to a
Scheduled Caste or Scheduled Tribe, not residing in the “circle
but residing in the Nyaya Panchayat Circle referred to in
section 42 of the U. P. Panchayat Raj Act, 1947.7;

(ii) in the Explanation thereto in clause (1), the words, brackets
and letter “except in clause (d)” shall be omitted ;
(b) subsection (2) shall be omitted ;
{¢) for sub-section (3), the following sub-section shall be substituted,
namely :— :
“(3) The land that may be allotted under sub-section (1) shall
not exceed— : .

(iy in the case of a person falling under clause (€), such -

area as together with the land held by him as bhumidhar, sir-
dar or asami, immediately before the allotment would aggre-
gate to 1.26 hectares (3.125 acres) ;

' (ii) in any other case, an area of 1.26 hectares (3.125 acres)” ;

(d) in subsection (4), for clauses (i) and (ii), the following clauses
shall be substituted, namely :— '
“(i) in the case of an allotment of land made before the com-

mencement of the Uttar Pradesh Land Laws (Amendment) Act,
1975, cancel the allotiment and the lease, if any, within five

years from the date of such commencement; and

_ (ii) in the case of an allotment of a land made on or after the
date of such commencement, cancel the allotment and the lease, if
any, within five years from the date of such allotment or lease.”;

‘() after sub-section (4), the following sub-section shall be inserted,
namely i— ‘

“(4-A) Where the ‘allotment or lease of any land is cancelled
under sub-section (4}, the following consequences shall ensue,
namely :—

(i) The right, title and interest of the allottee or lessee or
any person claiming through him in such land shall cease, and
the land shall revert to the Gaon Sabha

(ii) The Collector may direct delivery of possession of such
land forthwith to the Gaon Sabha after gjectment of every person
holding or retaining possession thereof, and may, for that pur-
pose use or caus}e to be used such force as may be necessary.”

S " 95 In section 331 of the principal Act, for sub-section (3). the following
i #ub-section shall be substituted “nd be deemed always to have been substituted,
- Mamely :— )

= T (3) An appeal shall lie from any decree or from an order passed

under section 47 or an order of the mature mentioned in section 104 of -

the Code of Givil Procedure, 1908 or in Order 4%, Rule 1 of the First

Schedule to that Code. passed by a court mentioned in column no. 4 of

Schedule I to this Act in proceedings mentioned in column no. 3 thereof,
to the court or authority mentioned in column no. 5 thereof.” :

U926, After section 335 of the principal Act, the following section shall be

: tserted, namely :— '

e ugas A The Commissioner or the Additional Commissionet may call

¥ for and examine the record of any suit or proceeding

. Reforence to the referred to in section 383 decided by any court subordi-
Boird. nate to him for the purpose of satisfying himself as to

* the legality or propriety of any order passed in such suit or proceeding,

. \‘., !
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and if he is of opinicn that such order should bhe varied, cancélled or
‘eversed, he shall refer the case with his opinion thereon for the orders
of the Board, and the Board shall thereupon pass such orders as it

thinks fit.” ‘
97, In section 344 of the principal Act, for sub-sections (2),
the following sub-sactiocn shall be substituted, namely :—

*(2) All rules made under this section shall as soon as may,
are ‘made, he 1aid before each House, of the State Legislature, while it is
in session, for a total peried of not less than thirty days comprised in
tts one session or two ot mote successive sessions and shall, unless some

later date is appointed, take effect from the date of their publication in
the Gazette, subject to such modifications or annulments as the two Houses
of the Legislature may during the said period agree to make, so, however,
that any such modification or annulment shall be without prejudice to '
ihe validity of anything previously done thereunder.”

@ and ).,

after they

CcuartER 111

AMENDMENT OF THE UTTAR PRADESH URBAN ARFAS ZAMINDA'RI‘
ABOLITION AND LAND REFORMS ACT, 1956

of 25;. In section 86 of the Uttar Pradesh Urban Areas
of and Land Reforms Act, 1956, for sub-sections (4), (8)

sub-section shall be substituted, namely i—

“(4) A1l rules made under this section chall as soon as, May,
are made, be aid before each House of the State 1egislature,

in session, for a total period of not less than thirty days comprised in its.
onie session or two of more SUuCCessive sessions and shall unless some later:
date is appointed, take effect from the Jate of their publication in the’
Gazette, subject 10 such modifications of anpulments as the two Houses
of the Legislature may during the said period agree to make, 50,
however, that any such modification  or annulment shall be without!
prejudice to the validity of anvthing previously done thereunder.” i

Zamindari Abolition
and (6), the following !

after they
while it is

CuapTER IV ' L[

AMENDMENT OF THE KUMAUN AN UTTARAKHAND ZAMINDAR]
L SITTION AND LAND REFORMS ACL. 1960

of 99, In the Kumaun and {Jttarakhand 7Zamindari Abolition and Land.@!».
no. Reforms Act, 1960, hereinaiter in this Chapter referred to as the principal Act':?
for the words “Kumaun and wherever occur-
ing (except in section 1 thereof) , the words “Kumaun and Garhwal Divi-
sions” shall be substituted and be deemed to have been substituted with effect?

from December 90, 1968.

50. In section 3 of the principal Act, for sub-section (9), the following’
sub-sections shail we substituted and be deemed to have been substituted with',
effect from December 20, 1968, namely :— i

Tal, Almora andii;

N

“(9y ‘Kumaun Division’ means the
Pithoragarh ; .l

- (Y-A) ‘Garhwal Division’ means the districts of Garhwal, Tehri-Garb-
wal, Uttarkashi and Chamoli” ; ' K

districts of Naini

31. In section 56 of the principal Act—

{a) in sub-section {(3), 10 clause (vi), for the words and figures “Indian’
Limitation Act, 1008" the words and Aguers “the Limitation Act, 1963*
shall be substituted ; 1

A
(B for subsections (), () and (6), the following sub-section shall}
be substituted, namely :—

C«(4) All rules made under this section shall as soon as may, after!
they are made, be laid before each House of the 5tate Legislaturés:
while it is in session, for a total period of not less than thirty days;
comprised in 1its one session or two or more successive sessions 2
shall unless some later date is appointed, take effect from the -dat?;
of their publication in the Gazette, subject fo such modlﬁ_c?{
tions or annulments as the two Houses of the Legislature may during
the said period agree to make, so, however, that any such modificd"
the validity of FA i1

a

tion or annulment shall be without prejudice to
thing previouslv done thereunder.”




CHAPTER V- -

AMENDMENT OF THE JAUNSAR-BAWAR ZAMINDARI ABOLITION
AND LAND REFORMS ACT, 1956 :

i

32. In section 43 of the Jaunsar-Bawar 7amindari Abolition and- Land Amendment  of
! Reforms Act, 1956, for subsections (4), (5) and (6), the following sub-section section 43 of

. shall be substituted, namely :— Hf lPS)‘SﬁACt no. XI

“(4) All rules made under this section shall as soon as may, alter
they are made be laid befdre each House of the State Legislature, while
it is in session, for a total period of not less than thirty days comprised im
its one session or two or move successive sessions and shall unless some
later date is appointed take effect from the date of their publication in
the Gazette, subject to such modifications or annulments as the two
Houses of the Legislature may during the said period agree to make, so,
however, that any such modification or annulment shall be without preju-
dice to the validity of anything previously done thereunder.”

. "CHAPTER VI.
AMENDMENT OF THE U. P. LAND REVENUE ACT, 1901

83. For section 5 of the U. P. Land Revenue Act, 1901 (hereinafter in Sgcut?ggtsug‘f’% I?f
this Chapter referréd to as the principal Act), the following section shall be “pgr 111'of 1901,

substituted, namely :—

L1y

5. Subject to the superintendence, direction and control of the State

.Controling pow-  Government, the Board shall be the chief controHing
%f}v‘ern?ﬂient Staa;g autliority in the matters provided under the Act. except-
Board respec. 1D matters relating to disposal of cases. appeais,
tively. references and revisions.”

84. Tn section 8 of the principal’ Act, for subsection {1}, the following Amendment of
sub-section shall be substifuied, namely (— section 8.

“(1) Where a proceeding coming under the consideration of the
Board on appeal or reference or in revision is heard by a Division Bench
composed of two or more members, the case shall be decided in accor-
dance with the opinion, of such mewmbers or of the majority. if any. of
such members,”

85. In section 3% of the principal Act, for sub-section (2), the following  Amendment of
sub-section shall be substituted, namely :(— ) section 33.

"(2) The Collector shall cause to be recorded in the annual register—

(@) all successions and wransfers in accordance with the provisions
of section 35 ; or

(b) other changes that may take place in respect of any land;
and shall also correct all errors and omissions in accordance with the
provisions of section 39

Provided that the power to record a change under clause (b shall
not be construed to include the power to decide a dispute involving any
. question of title.” .

36. Section %3-A of the principal Act  shall be re-numbered as sub- Amend?}'cgt of
section (1) theveof, and after sub-section (15 as so ve-nnwibered, the following gection J43-A.
sub-secrion shall be inserted, namely :~

“(2) The provisions of sub-section (1) shall mutatis mulandis apply :
to a person who has been adinitted o any land as a sirdar under
section 195 or 196 of the Uttar Pradesh Zamindari Abolition and Land
Reforms Act. 1950 or as an asani under section ‘197 of the said Act”

87. In section 3 ol the principal Act— Amendmwent  of
] section 34,
(a) for sub=section (1), the following sub-section shall he substituted,
namely :— ' : :

“(1) Every person obtaining pessession of any land by succession
or transfer (other than a succession or transfer which has already heen

i,
‘x r. 3
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1o !:I}e Tahsildar of the Tahsil in-which the land is situate.” ;
(b) sub-section (2) shall be omitted ; '

{¢) Jov the Explanation thercto, the [ollowing Esplanation shall he
sybstituted, namely :—

© “Explanation—For the purposes of this section, the word ‘transfer’
includes— : N

(i) a family settlement by which the holding or part of the hold-
ing recorded in the record-of-rights in the name of one or more mem-

bers ol that family is declared to helong to another or other mem- -

bers ; ot

(i) an exchange of holding or part thereof under section 161 of
the Uttar  Pradesh Zamindari  Abolition and Land Reforms Aect,

1950."
Substitution  of . 38. For section 35 of the principal Act, the following section shall be
section §a. substiluted, namely :—

g

#5.  On receiving a report of succession or transfer under section 34,

Procedure on or upon facts otherwise coming to his knowledge, the
‘report. Tahsildar shall make such inquiry as appears necessary,
and 1 the succession or transter appears to have taken place, he shall
direct the annual registers to he amended accordingly.”

- -;\u}gendment of 89 In section 3% of the principal Act, in subsection (2), the following
section 39. proviso thereto shall he inseried, namely :(— . :

“Provided that nothing in this sub-section shall be construed to empower
the Coliector ‘to decide a dispute involving any question of title.” ‘

Substitution  of 4t For section 191 ol the principal Act, the following section shall he
section 191. ) . ) ~
substituted, namely :—

“191. The Board or a Commissioner may transfer any case or pro-

Power of Board Ceeding arising under the provistons of this' Act, incivd-

or Commissioner INg a partition case, from any subordinate Revenne Court

B totrznsler cases or Revenue Officer o any other court or officer compe-
ient to deal therewith. :

Amendment of 4. In section 210 of the principal Act, in sub-section (6), the figures “$5”
seciion 210. shall be emitted. :

Substitution of 42.  For section 218 of the principal Act, the following section shall be
section 218. subsiituted, namely (— ‘

"218. The Commissioner, the Additional” Commissioner. rhe ‘Collec-
Reference to tor, the Record Officer or the Settlement Officer may call
the Board. for and examine the record of any case decided or pro-
ceedings held by any officer subordinate to him for the purpose of satisfy-
ing himself as to the legality or propriety of the order passed and as to
the regularity of proceedings, and, if he is of opinion that the proceeding
taken or owvler passed by such subordinate officer should be varied, can-
celled or veversed, he shall refer the case with his opinion thereon for
the orders of the Board and the Board shall thereupon pass such orders
as it thinks fit.” ,

Substitution of 45, For section 219 of the principal Act, the following section shall he
section 219. sibsiituted, namely 1—

“219. The Board may call for the record of any case decided by any

Revision  before  subordinate court, and if the subordinate court appears—
the Board. ’ . L : L
{n) to have exercised a jurisdiction not vested in it in law, or

{by to have failed to excrcise a jurisdiction so vested, or

{c) to have acted in the exercise of jurisdiction illegally or with
material irregularity, - 7 :
the Board may pass such order as it thinks Ht.”

recorded under section 33-A), shall report such succession or transfer
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44. In section 227 of the principal Act—
(a) before.clause (2), the following clause shall be inserted, namely :(—

“(i) to exercise all or any of the powers of an Assistant Collector
of the Second Class or a Tahsildar ;” .

(b) clause (5) shall be omitted.

43" For section 234 of the principal Act, the following section shall be
substituted, namely :— ‘

“234. (1) The Board may, with the previous sanction of the State
Power of Board. Government, make rules consistent with this Act in res-
to make rules. pect of all or any of the following matters, namely :—

(@) prescribing the duties of tahsildars and naib-tzhsildars and
regulating their postings and transfers and their appointment in
tEMpOTAry vacarcies; o '

(b) prescribing the forms, contents, methods of preparation,
attestation and maintenance of the- record-ofrights and other
records, maps, field-books, registers, and lists made or kept under
this Act and prescribing the kind of land, if any, in respect of which
any such record need not be prepared under section 52

(¢) regulating the imposition of fines, wler section 58, for failure
to notify successions and transfers;

(&) regulating the costs which may be recoversd in or-in respect
of any proceeding under this Act;

(¢) regulating the procedure to be followed by any officer (or
other person), who under any provision of this Act is required or
empowered to take action in any case or proceeding under this Act;

(f) generally for the guidunce of all persons in a case or proceed-
ing under this Act. and for carrying out the provisions of this Act
in respect of such case or proceeding ;

(g) regulating the issue of licences to persons fo act as petition
_writers in the revenue courts, the conduct of business by such per-
sons and the scale of fees to be charged by them, and the cancela-
tion of such licences for breach of the terms and conditions thereof,

(2) Notwithstanding anything in sub-section (1), all rules made by
the State Government or the Board under this section as it stood imme-
diately before the date of commencement of the Uttar Pradesh Land Laws
(Amendment) Act, 1975, and - in force on such date shall continue
in force until repealed, amended or altered by the competent authortiy.”

46, All cases referred to the State Government under section 218, and
all revisions filed hefore the State Government under section 219 of the principal
©* Act, as they stood immediately before the date of commencement of the Uttar
" Pradesh Land Laws (Amendmenty Act, 1975, =znd pending _before the
State Government on the said date, shall, notwithstanding anything. in any
judgment, decree or order of any court or authority, stand transferred ta 'the
* Board and be decided by the Board, and the decision of the Board shall be final.

CHarTER VII

AMENDMENT OF THE UTTAR PRADESH CONSOLIDATION OF
HOLDINGS ACT, 1953

47. In section 5¢ of the Uttar Pradesh Consolidation of Holdings
~. Act, 1953,— .

(i) in sub-section (1), for the words "may make rules”  the words

“rmay by notification in the Gazette make rules” shall be substituted ;

S (i) for sub-sections (3), (4) and (5) the following sub-section shall
be subsiituted, namely :— o

“(8) All rules made under this section shall, as soon as, may, after
thev are made, he laid before each Fouse of the State Legislature,

Amendment of
section 227,

Substitution  of
wciion 234

-~

Transitory proe
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Amendment of
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while it is in session; flr 4 total period of not less than thirty days
comprised in its one session or two or more successive sessions and |
shall, unless some later date is appointed, take effect from the date .
of their publication in the Guazette subject to such modification. or
annulments as the two Houses of the Legislature may, during the
said period agree to make so, however, that any such modification or
annulment shall be without prejudice to the validity of anything
previously done thereunder,” ' ‘

CHapTER VIIT :

. REPFAL
Repeal of U.P. 48, (1) The Uttar Pradesh Land Laws (Amendment) Ordinance, 1975
Sf"ig}a‘s’“ n0. 20 is hereby repealed. : ;

(2) Notwithstanding such repeal, anything done or any action taken
under the said Ordinance shall be deemed to have been done or taken under
this Act, as if this Act was in force at all material times.
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